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STATE OF PUNJAB Appel I ant (s)
VERSUS
MANJI T SI NGH & ORS. Respondent ( s)

(Wth office report )

Dat e: 20/ 06/ 2008 These Appeal s were called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE ARI JI T PASAYAT
HON BLE MR JUSTICE G S. SI NGV
( VACATI ON BENCH)

For Appellant(s) M. Kuldip Singh, Adv.
M. R K Pandey, Adv.

M. Binmal Roy Jad, Adv.

For Respondent (s) None

UPON hearing counsel the Court nade the foll ow ng
ORDER

Since in the inpugned judgnment the Hi gh Court altered
the death sentence to the life, it will be appropriate to appoint an
am cus curiae. M. M Karpaga Vinayagam | earned Senior counse
has agreed to give assistance in this matter to the Court. A copy of
the brief may be supplied to him

Call after eight weeks.
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